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RAJU

This appeal has been filed by M/s Sunrise Containers against denial of Cenvat

Credit on certain services obtained by them on works contract basis.

2. Ld. Counsel pointed out that Revenue is seeking to deny the credit relying on
the exclusion clause of the definition of input services. He pointed out that the
activity undertaken by them are not falling in the exclusion clause. He produced
certain invoice. He pointed out that these invoices were not produced before
Commissioner (Appeal) also but the Commissioner (Appeal) failed to take notice of
these documents. In para 4.4 of the Commissioner’'s (Appeal) Order, he has
recorded that no evidence has been produced by the appellant. However, they have

produced these invoices before the Ld. Commissioner (Appeal).

3. Ld. AR relies on impugned order.

4, I have considered rival submission. I find that from the invoices per se it is
not possible to show what was the exact nature of services availed by the
appellants. The invoices also should be read along with abstract attached with the
said invoice and only thereafter any conclusion regarding the nature of work can be
reached since these facts are not been examined by the lower authority, ihe
impugned orders are set aside and matter is remanded to Original Adjudicating
Authority to decide the issue after examining the invoice and abstract attached
therein and determining the nature of services availed by the appellant.

Accordingly, appeals are allowed by way of remand

(Dictated and pronounced in the open court)

(Raju)
Member (Technical)
Diksha



